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INTRODUCTION

I, the Chairman, Committee on Public Undertakings (2016-2019), having
been authorised by the Committee to present the report on its behalf, present this
Eighteenth Report on Kerala State Warehousing Corporation, based on the report
of the Comptrotler and Auditor General of India for the year ended 31 March,
2012 relating to the Public Sector Undertakings of the State of Kerala.

The report of the Comptroller and Auditor General of India for the year
ended on 31st March 2012 was laid on the Table of the House on 18-2-2013. The
consideration of the audit paragraphs included in this report and the examination of
the departmental witness in connection thereto were made by the Committee on
Public Undertakings constituted for the years 2014-2016.

This Report was considered and approved by the Committee (2016-2019) at
its meeting held on 2-3-2017.

The Committee places on record its appreciation for the assistance rendered
by the Accountant General {Audit) Kerala, in the examination of the Audit
Paragraphs included in this report.

The Committee wishes to express thanks to the officials of the Agriculiure
Department of the Government Secretariat and the Kerala State Warehousing
Corporation for placing the materials and information solicited in connection with
the examination of the subject. The Committee also wishes to thank in particular
the Secretaries to Government- Agriculture and Finance Departments-and the
officials of the Kerala State Warehousing Corporation who appeared for evidence
and assisted the Committee by placing their views before it.

C. DIVAKARAN,
Thiruvananthapuram, Chairman,
9th March, 2017. Committee on Public Undertakings.



REPORT
ON
KERALA STATE WAREHOUSING CORPORATION

AUDIT PARAGRAPH

Kerala State Warehousing Corporation (KSWC) is engaged in acquisition,
construction and running of warehouses in the State for the storage of agricultural and
notified commodities. The Corporation, with its Head Office at Emakulam has nine
Regional offices, three Zonal offices and operates 59 warehouses with 1.98 lakh MT
warehousing capacity as on 31 March 2012. The Corporation had been continuously
incurring operating losses during the last five years (Annexure 20). The Corporation
incurred a loss of 36 paise for every rupee of operating income earned. We observed
that this was due to the absence of an effective Board of Directors, high operating cost
and poor revenue generation as discussed below:

Functioning of Board of Directors

As per Section 20 (1) of the Warehousing Corporations Act, 1962 (Act}, the general
superintendence and management of the affairs of a state warehousing corporation shall
vest in a Board of Directors comprising 10 directors and Managing Director appointed by
the State Governunent under intimation to Central Warehousing Corporation (CWC). We,
however, found that there were several deficiencies in the functioning of the Board of
Directors as detailed below:

Lack of interest by the Directors

As per the Section 20 (4) of the Act, the Board of Directors shall act on business
principles having regard to public interest and shall be guided by such instructions on
questions of policy as may be given to them by the State Govemment or the Central
Warehousing Corporation. We, however, noticed that during the five-year period ending
on 31 March 2012, directors' absenteeism was as high as 44 per cent. Three Directors
did not attend even a single meeting during their tenure. This indicated lack of interest of
the directors in the affairs of the Corporation and the Board of Directors did not take
cognizance of the major problems of operational inefficiencies and continued losses.

385/2017.



The Corporation stated (August 2,0'12) that the absenteeism of directors was
not intentional. Further, on the advice of the Board, the Corporation was trying to
close down the continuous loss making hired warehouses. The high absenteeism,
however, defeated the very purpose of appointment of the directors and adversely
affected the performance of the Corporation as well as decision making process
and corporate governance.

Ineffective Audit Committee

Audit Committee was formed in July 2008, but no meetings were conducted
during the year 2011-2012. As a result, several important issues such as ineffective
internal audit system, delay in finalisation of accounts etc. were not discussed. The
Corporation accepted that due to certain changes occurred in the constitution of the
Board, the sub committees had to be reconstituted and hence the Audit Committee
could not be convened. This, however, shows lack of effective corporate
governance.

Frequent change of Chief Executive Officer

During the period from November 2009 to March 2012, the Managing
Director of the Corporation was changed five times, with tenure varying from cne
month to 12 months. Such frequent changes of the Chief Executive Officer also
hampered the smooth functioning of the Corporation. The Management apprised
(August 2012) that the appointment of a full time Managing Director was under
active consideration of the Government.

Operational Inefficiencies

The Corporation rents out storage space in two ways; normal warehousing
basis (based on quantity) and reservation basis {area/quantity based), including
bulk reservation scheme for two. PSUs. We found the followmg weak areas in its
operational activities: ;



High cost of operations

Since the expenses remained higher than the operational income, we analysed
the expenses and found that employee cost was the single largest item constituting
about 78 per cent of the total expenditure. We also found that the revenue earned
was insufficient to meet even the employee cost. For example, for every rupee of
revenue earned, the Corporation incurred (2010-11) ¥ 1.03 towards manpower.
Considering all other costs, the Corporation spent ¥ 1.36 to generate an income of
one rupee {Annexure 21). The reasons for high employee cost were as discussed
below:

Administrative set up
Administrative staff

The Corporation has a three tier administrative set up consisting of Head
office, three Zonal offices and nine Regional offices, with a total manpower of 110,
to manage the affairs of 59 warehouses. The warehouses have an additional
manpower of 286 raising the total staff strength to 396. Out of the total
establishment expenditure, about 1/3rd was on the administrative staff in the Head
office, Zonal offices and Regional offices.

The Corporation replied that the three tier administrative set up was with a
view to manage the business effectively. The fact remained that the Corporation
did not analyse the high administrative cost and present administrative set up did
not improve the performance of the Corporation.

Steff in warehouses

The Corporation employees its own staff in the warehouses for carrying out
various related activities like receipt and issue of commodities, maintenance of
books/records, fumigation and other go down keeping activities and overall
supervision. Out of 59 warehouses, only 14 warehouses were able to generate
sufficient revenue to meet even the employee cost (Annexure 22), The Corporation
replied that the staff pattern and strength were fixed after taking into account the
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works related to its activities. The .Corpcratjon should reassess the staff
requirement scientifically and rationalise deployment of the existing staff.

Small and unviable size of the warehouses

We found that the size of the warehouses of the Corporation ranged from 770
MT5 0 11000 MTs. Considering the potential revenue and staff cost as per norms,
the warehouses with a capacity of 10000 MTs (at 90 per cent capacity utilisation)
alone could achieve breakeven, Considering this, 55 out of 59 warehouses of the
Corporation were uneconomic in size (Annexure 23)., The Corporation
acknowledged that a number of warehouses were small in size as they were
functioning in rural areas to cater to the needs of the rural population.

Comparison with Central Warehousing Corporation

To understand the high cost of operations, we compared the Corporation with
CWC operations in Kerala. We found that the average size of the warehouse of the
Corporation was much smaller i.e. only 1/3" of the size of the CWC warehouse;
but the employee stuength was four times higher with a heavy administration
structure as shown below:

SI. Item . CWC | Corporation Audit
No, Comment .

1 Warehouses 13 59 Uneconomic

2 Storage Capacity 1,54 lakh MT | 1.98 lakh MT | Size

3 Averape Size 11.846 MT 3.355MT

4 | Administration Offices 1 No, 12 Nos. Excess

{3 tier) manpower

5 Office Staff ' i5 110

6 Warehouse Staff 59 286

7 Total Staff 74 396

8 Capacity-Employee [ 2081:1 500:1

ratig :
9 Employee Cost for ¥4.20 crore | ¥ 11.82 crore High
2010-2011 employee

10 Employee Cost/MT 273 T 597 cost




It was replied that the high variance in operating cost was because of the
concentration of CWC in highly potential areas while the Corporation caters to the
needs of rural beneficiaries. But the fact remains that for improving the
performance of the Corporation, the capacity-employee ratio needs to be improved.

Low income generation

We also.observed that along with the high cost of operations, low income
generation aggravated the loss as explained below:

*  During the year 2011-2012, only 14 out of 53 warehouses had occupancy
of 80 per cent or above. Average capacity utilisation of the warehouses
was only 59 per cent and 68 per cent in 2008-2009 and 2009-2010
respectively and 62 per cent in 2010-2011 and 2011-2012. The
Corporation, however, had not even worked out the breakeven level and
taken any effective action to maximise the capacity utilisation of its
warehouses. While accepting that the capacity of the warehouses was not
being fully utilised, the Corporation clarified that the occupancy of
warehouses was dependent on various factors like climatic conditions,
market price of agricultural produce and procurement programmes of
governments. However, continuous poor occupancy indicated lack of
initiative of the Corporation to maximise its capacity utilisation and
formulation of business plan,

*  Though the occupancy of the warehouses was very low, the Corporation
did not formulate any business plan, marketing strategy etc. to atiract
more business. We noticed that Kerala State Beverages (M&M)
Corporation Ltd., and Kerala State Civil Supplies Corporation Ltd.,
occupied about 29 per cent of the total area under the Bulk Reservation
Scheme and generated 45 per cent of the total income of the Corporation.
But for the revenue from bulk reservation, the operations of 47 out of 59
warehouses would have ended up in loss for the year 2011-2012
(Annexure 24)}. Further, the two PSUs used their own staff to manage
stock in the Corporation’s warehouses under the scheme. The staff of the
Corporation deployed in these warehouses was idling.



~The Corporation responded that storage space provided to two PSUs was 10
ensure guaranteed occupancy. Reduced rates extended to them were adversely
affecting income of the Corporation. The fact however, remained that given the
low return from such warehouses, the Corporation should have taken efforts to
reduce the employee cost by suitable re-deployment of idle staif.

*  Warehousing charges being the main source of revenue should have been
fixed keeping in view the prevailing market rates and cost of operation.
The Corporation, however, revised (January 2008) its rates only after a
lapse of seven and half years. Thereafter, the rates were being revised on
biennial basis. The Corporation apprised that the tariff was revised with
effect from 1 April 2012, The rate revision, however, was not made
scientifically, but arbitrarily enhanced by 20 per cent.

* The Corporation allotted 19459 sq.ft. of warehouse space to various
customers for functioning as office. We noticed that CWC levies 5
per cent higher rent for its warehouse area rented out as office space. The
Corporation, however, did not have the practice of applying differentia
tariff for office space and warehouse space though an area of 19459 sq.ft.
was utilised for office purpose by the customers. Accepting our
suggestion, the Corporation agreed to enhance the rates for office space.

Government Assistance

The Government of Kerala and CWC, together had invested (March 2011}
¥ 10.75 crore as equity in the Corporation. The Corporation, instead of providin ga
return on equity, incutred a loss of ¥ 1.56 for every rupee invested. During the last
five years ending 31 March 2012, the assistance by Government and CwQC
amounted to ¥ 5 crore (equity ¥ 2.25 crore and grants ¥ 2.75 crore).

[Audit paragraph 4.1.1 contained in the report of the Comptroller and Auditor
General of India for the year ended 31st March 2012]

Notes furnished by Government on the Audit Paragraph are given in the
Appendix II.

1. The Committee expressed its displeasure towards the exorbitant operating
cost and the sluggish audit committees and internal audit wing of the corporation
and enquired about the action taken against the directors who maintained an
absalute absenteeism during their- tenure. The witness replied that even though



there is provision in the bye-law to remove those members who do not attend three
consecutive meetings, the members continued to abstain from the meetings and the
Directors of CWC due to their other additional duties largely made such
ahsenteeism. '

2. When enquired about the functioning of the Audit Committee, the witness
replied that due to changes in the constitution of the Board, the sub committee had
to be reconstitutéd and hence the Audit Committee could not be convened but
currently, the Audit Committees meet regularly. '

3. The Committee pointed out that even though the Company implemented a
three tier administrative sétup to manage the business effectively rather improving
the performance of the Corporation the administrative cost escalated. The witness
replied that the present staff strength is less than the approved swength. The
witness added that minimum staff is required even if the Corporation is having
smaller capacity warehouses with 700-5000 MT compared to Central Warehousing
Corporation with above 10000 MT capacities.

4. To a query of the Committee regarding the reason for the increasing loss
of the Corporation despite having its own land and building, the witness explained
that, though the main purpose of warehouses were to store agricultural products,
agri products are less when compared to other states and hence the Corporation
entered into new business like Cement trading. As part of diversifying activities,
products from private parties are also stored. He further added that the Corporation
could not change the basic cost since subsidised rates only could be levied from
government institutions and minimum staff is needed to run even a small
warehouse and out of the 56 warehouses, only those at Kayamkulam,
Karunagapally, Thakazhy, Tiruvalla, Ponkunnam and Thodupuzha are under loss as
construction work is going on. All other warehouses are running in profit ranging
from ¥ 25 lakh to ¥ 75 lakh and if all the warehouses are rented out, profit will be
increased.

5. When the Commiitee enquired about the steps taken by the Corporation to
reduce the administrative expenses, the witness replied that re-deployment of staff,
capacity addition etc. are being implemented to reduce administrative expenses.
Disinfestations work undertaken by Corporation on behalf of Government
organisations is also earning profit,



Conclusions / Recommendations

6. The Committee observes that the frequent change of Managing
Directors was one of the reasons that adversely affected the smooth
functioning of the Corporation. Moreover the Corporation is burdened with
an excess staff strength comprising of a three tier administrative set up that
results in a higher Operating Cost. The size of the warehouses, compared to
the CWHs is rather small and the number of staff deployed there in is
unreasonably large, The Committee therefore suggests that a reassessment of
staff requirements and a judicious deployment of existing staff would go a
long way towards reducing the losses of the Corporation.

7. The Committee expressed its concern over the escalating loss even
when the Corporation is having its own land and buildings. The Committee,
while appreciating the Corporation for having taken some diversifying
activities, demands further that the Corporation should show some prudence
in making innovative marketing strategies. Unoccupied warehouses may be
rented out to other establishments including private business houses so that
rental income can be earned on par with the prevailing market rates. The
Committee further recommends that the Corporation should explore the
possibility of rating of warehouses based on various parameters such as
infrastructure facilities, storage capacity and proximity etc. that in turn will
bring better prospects to the Corporation. The Committee also finds an
opportunity for the Corporation having trained manpower, equipment eic. to
shore up its revenue by extending their service to small institutions like
agricultural co-operatives who are in need of such hand holding support.

C. DIVAKARAN,
Thiruvananthapuram, : Chairman,
Sth March,2017. Committee on Public Undertakings.



APPENDIX |

SUMMARY OF MAIN CONCLUSIONS/RECOMMENDATIONS _

Si,
No.

Para.
No.

Department
Concerned

Conclusions/
Recommendations

2

3

4

6

Agriculture
Department

The Committee observes that the frequent
change of Managing Directors was one of the
reasons that adversely affected the smooth
functioning of the Corporation. Moreover the
Corporation is burdened with an excess staff
strength  comprising of a three tier
administrative set-up that results in a higher
Operating Cost. The size of the warehouses,
compared to the CWHs is rather small and the
number of staff deployed there in is
unreasonably large. The Committee therefore
suggests that a reassessment of staff
requirements and a judicious deployment of
existing staff would go a long way towards
reducing the losses of the Corporation,

Agriculture
Department

The Committee expressed its concern over the
escalating loss even when the Corporation is
having its own land and buildings. The
Committee, while appreciating the Corporation
for having taken some diversifying activities,
demands further that the Cerporation should
show some prudence in making innovative
marketing strategies. Unoccupied warehouses
may be rented out to other establishments
including private business houses so that rental
income can be earned on par with the prevailing
market rates. The Committee further
recommends that the Corporation should explore
the possibility of rating of warehouses based on
various parameters such as infrastructure
facilities, storage capacity and proximity etc.

38572017,
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4

that in turn will bring better prospects to the
Corporation. The Committee also finds an
opportunity for the Corporation having trained
manpower, equipment etc. to shore up its
revenue by extending their service to smail
institutions like agricultural cooperatives who
are in need of such hand holding support.
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APPENDIX - II

NOTES FURNISHED BY GOVERNMENT ON THE AUDIT PARAGRAPH

Reply Furnigshed by Government

sl Aundit
Ne. Paragraph
1 4.1.1 |Lack of Interest by the Directors
(2011-12)

- 'convened its meeting. The Corporation placed this matter before

The Corporation had delivered 15 days advance notice along with
agenda, to all of the directors and made sure whether the
intimations got by the Directors. But most of the Directors are
occupied with their official duties and by this reason they couldn't
attend the meetings. There is no intentional absenteeism from the
side of any of the Directors. The Directars presented in the meeting
were discussed about the progress of the business and financial
position of the corporadon and advised the Corposation to
discontinue the operations of such warehouses, which are
continuously making loss and deployment staff to other needy

CETIters.,

Ineffective Audit Committee:- Due {0 retirement/superannuation of

the Officials in the Audit Committee, the Corporation haven't

the Board of Directors in its 261" meeting held on 27-2-2012 and
the Board deferred this itern, The Corporation will place this
matter before the next meeting and according to the decision taken
by the Corporation will reconstitute the Audit Committee.

Frequent change of Chief Executive Officer:- A Full time Managing
Director has been appointed w.e.f. 12/12 and hereafter the
t corporation is functioning smoothly.

High Cost of Operation:-

‘a) Administrative Staff:- The Corporation has taken steps (©

minimize the administrative cost and improve the performance of

1
fall staff. The Corporation has also deployed its staff to the needy




12

Icemers according to the volume of wark,

b) Staff in Warehouses:- Presently most of the warehouses are
running with minimum number of staff. Number of Warehouse !
Managers is assigned additional charges of other Warehouses,
In the higher level officers are also assigned additional charges.
The Corporation has rearranged the staff and deployed them

according to actual requirement.

lc) Small and unviable size of warehouses:- The concept of
: warehousing is (o help or assist the small agriculturists and most ofi
the wirehouses are lying in rural areas and are constructed many |
years back with small capacity. Now the Corporation has started to
construci additional godowns, with the help of NABARD. Since
some small units of warehouses which were functioning in the
private godown/buildings was found unviable and three of themn

had been closed as per the decision of the Board.

d) Comparison with Central Warehousing Corporation:- Cenral

Warehousing Corporation warehouses are situated in  highly|

!
|

potential areas having extensive storage capacity. But Kerala Siate |
i Warehousing Corporalion‘é warehouses having small and medium
storage capacity and most of them are operating in rural areas to!.
cater to the requirements of rural beneficiaries. The Corporation
‘,has posted minkmum staff to run these warehouses.  So, per ton

expenditure of the Corporation is high when compared with

Central Warehousing Corporation and other State Warehauses. !
Now Corporation had made arrangements to run two warehousesé
{under the control of one warehouse, whenever it is possible, I
Low Income Generation:-Most of the Kerala State Warehuusingi

Cerporatien's godowns are stored with agriculture goeds and the!

:storage charges levied for agriculture commodities are n:omparably;f

low. Moreover storage of these commodities are seasonal. Now .



“and arrive that the Corporation will achieve the goal.

13

Ihe Corpnranon has taken necessary steps to overcome th:s|
situation by storing commodities oher than agriculture pmducts!
and allow some private parties to utilise' godown for the purpose ufé
storage on reservation basis. In some warehouses the stock andi
accounts of Civil Supplies Corporation are managed by the State |
Warchousing Corporation.  But the stock of the Beverages:
Corporation is managed by their staff. In such warehouses now the!
corporation have provided only skeletal s1aff as directed by the AG. |

These staff are also uiilised to canvas business like pest control|

work, Private deposit of goods etc. ;
I

As per the direction of AG, the Corporation has taken 1'|e<:e'ssary'r
steps ta enhance the godown rentfate in scientific manner. The
Corporation has executed an agreement with Kerala State Beveralgei
{(M&M) Corporation Limited and Kerela State Civil Supplies
Corporation Lid for utilising the godowns of Kerala State}
Warehousing Corporation. In the agreement, it is stipulated that%

the rent for gadown and office will be in the same rate. Bul it is

;decided that from the next time onwards, when the agreement
;‘renerwed, the rent will be fixed for godown and office in two
{separate rates. It was decided in the 261% Board meeling to
:‘!enhance 25% of the existing rate 1o Kerala State Beverage (M&M)
![Corporalion Limited and Kerala State Civil Supplies Corporation |
;;Lid. Accordingly the corporation sent letters 1o Kerala State
Beverage {M&M) Corporation Limited and Kerala State Civit
Supplies Corporation Led. In reply Kerala State Beverage (M&M)
Corporation informed the enhancement will be considered only;
after completion of only after the present agreement. Kerala State=

Civil Supplies Corporation has not replied. However, vigorous

action is being taken to improve the business of the Corporation




Statement showing operating lusses of Kerala 81ate Warehausing Corporation

14

Annexure 20

for the five years upte 2010-11
(Referved toin puragropl 4.5.1)

(F ane ckierej

Averape
Particutars 1006 .67 | 2007-08 | 2008-99 | 2009-10 { 2010-11 | Average ""“:'r“"““
Caproses

Operating incame 6.4Y AN .72 1146 11.47 9
Establishment charges 683 11.41 10.22 1057 1182 10,15 7%
Admiislralion cxpenses )64 .47 1.78 .70 186 1.74% k3
Other expenses: 101 236 | oo | osr | oes | 1e v
adjustmenis
Total expendinue 9.55 1514 12,99 1114 14.36 13.04
Lass 300 623 227 .68 2.89 323
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Annexure 21

Stuteavat shuwing expenditure incurred for every rupec of revenue carned in respect of
Kerzlz State Warchousing Carporation Tor the five vears up o 2018-1}
fReforved to in purugraph 4.1.1)

e e . — e i e e Mgy i )
Particutary 2006-07 | 2007-04 | 2008-09 | 2009-10 | 2010-11 | Averape
Establishment charges. )
{Employee cost) 1046 l.2% s 0.2 1.003 bos |
Administration expenses 026 0.6 417 01 01 0 l.‘-&];
{hher expenses adjusiments .15 .26 009 [
—_— e . ._‘...—._ ——— —_——
Total expenditure .47 |3l [
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Anneaure 22
Statement showing actual revenue ciraed and stafl cost in the warchouses nf
Kurala State Warehousing Curporation
(Rejerred tu in paragraph 4.1.1}

- - R — ALY Y]
J— [ | "R e
LR Mame of . X Nis af Stalf ill:: :::n:!l 5'*:_:’:051 ! Actual Perter- |,
Na. Centre Category | Capacity | requlred a3 ner actuatly dcteal | TOVERNC | e | StALuS
PEORATID depluyed no.of | Culevted i
SO 1 L
v T rapp— —_—
_awy T eyt
3] Alathu gyl _ 3 007 1083 1onns
dlAlea T HR | ha T _ %93 JE3 Pralin
5| awingal s 2400 s BN . Losy
6 | Chalakuy SR 350 s .67 | 233 Luss
|2 | Changanacheny | SR 17 B A -V
i { Cherthala SR 2300 - 3 S L
- :
2] Cheruvannur | SR [ owibsed | 4 S0, g
0B ol 3 el ’
L g LR i A L1y R 1
T Hapad e 1 oS BRF LY T Y
|13 oy I e ado ] -1vaa |t
i 13 Kayperns cwon | onlasae) 4 LS008 | hs
Kauhangag St ) e 4 939 ) 71| Lo
Knnnye (MR 4794 .2 h) 12401 e &34 | prafit |
Kurkanke L 71K i Ll # 306} S3A | 2009 | Prufit
' 18] Karunagapally | SK 1 B ? 4 1653 691 402 ] Loss |
19 | Rasiwragode SR 2050 L] i 124y . 633 407 | Loss _ |
2 | Kaltappana 3R 2800 7 a 16.53 B8l | 172 Luss
1t | Kayamkulim SR iy 4 | 3 1240 | 257 SER3 T Loy
22 | Kuliam HR EREE) : TE_ 2593 LA -1h6d | Lows
23 | Kowarakkam | 3R 4125 * 4 16.53 .25 | 31 pron
24 | Kottayam HR iy 11 10 4133 5503 13.70 | Pealin
|25 | Kuzhingmpara | 3R O 4 3 12.49 33 -2.09 ) Logs
20 | Kunnamkulun | SR 000 3] 2087 AR b8 ] Lo
|27 | Mavanthavady | SR A L N s I B
A Mamen QSR ewwd o g E]
| 2y b Munchkkar 1 LR ) bosy
30} Mugramada__ | Y - Torl sz fioew i




o Lo |

Franit

31| Mattka Cidd | euss
2 | Nudumangail | _ 331 | Peon i
. 33 | Neyvalbinkara
Milambure | e
Mitcshwar

Narth Pacavur

Padinakkad |
Patas

-

Palichal

Palakkad | HR |

Pallikiothude

43 | Parakonde

43 | Pathanamthitia

_ 44 | Payyanmum

45 | Perinthalmanng

Te3 g
|6, 31

A
442

44 | Ponkunnam

47 | Punalur

S 2L

il

U RLE W F

4,40

Hu

(.58

Ly
50

44 | Subthan Bathery

44 | Thakazhy

30 Phalasgery

31 | Thaliparamba

§2 | Thimavatla

33| Frivandam

54 | Thodupuzha | Sl
5% | Ihnpumthora

Mty -
:

| 56} Thewr SR utihged 4 IR 53 _3 12.40 AL
57 | Vadakara SR 1495 ol zaE0 3 PN L")
58 | Vamlanmedu | SR 3820 7] 2893 B 20.67 6.12
59 | Wadakkanchery | SK 2500 6] 40 & 26.50 2.41
Total 414 286 | 11208
l No. of profir g warehouses 1

SR - Standord Rute
HR ~ Higher Rate

38572017,
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Annexure 23

Stateaveni showing viability of warehouses in respeel of Kerala State Warchousing
Carporation
tReferced tv in paruvraph 4.1, 1)

R B i

ol IO
| " | compared to
Buo-of b cparp | REI0PEC | atial -
Sl Stadl [ et Fevenue as
- N s ity " i . 3
Nu. ame of Cenire | Category | Capacity required per Capacity par existing Statuy
as per as per
- porm tarifl and
norm the .
Stall cost as
existing
Py PEr aurm
] Akawe 7 ) Y T Y TN R T ]
p—- 2| Alappuzna 5194 T 1761 NER o
L) P\l:\th\L_____ 26 2R3 13 %) B - L | L
Lo Al L
31 Atingal 2408
[ 0] Chalakudy AL
T | Chanpanachery B 2371

% | Chentala

Hnnp;:
o ey
14 | Kalpeta

—____I_ 5 | Ranhanged

16 | Koy 4794 Ty el as4 R
17 | Karikude 19% 15 ] 4h4e 54.47 240 | Margin_
|._ It | Karunagapally ELELY ?
19 | Kosaragods 2150 b
20 Kﬂmwm {1, 7
21 | Kayamkulam 1400 4
22 | Kollam . HR 3533 ?
21 | Konarakiara SR 4125 7
24 | Kattayam | HR 1017 o
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Anncxure 24

Stalement showing performance of warehguses cxlcluding income from bulk reservation in
respect ol Kerzla State Warehousing Corporation
{Referred bo in paragraph 4.1.1)
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